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 ̂ I
Xeviaw Application Ko. 11|40 of 17)2 

IN

Oricinal Application Ko.J 123 of 13^2

Aiitya  F r a s a i ....................................... j........................ Arplicant

Versus

Union of InSia ¿ O t h a r s ..................| ...................... .íesponlants

?!on*bl3 Mr. S .N ,  Prasai, K^mber (Mi^iicial)

This rsviaw application No. 1140 of l^ )2  has oaan 

file-i acainst the innourna i juaí.s'irtent and or 1er ñated

I
3 0 .? .1 1 9 2  passei by this tribunál in O .A .  No. 123 of 13)2 

" \iitya Prasai Vs. Union of In m a  ani othars", whereby 

tle anplication of tha applica^t-raviewer was partly 

allowed ani partly iismisse'l,

T M s  is víorthv/bila nfakinr inantion oí this fact

that the above ju if einent anl ¿rlars vvera passad after
r' II

haarinc the laarnal counsel fpr the t3arties and after ̂ I
considerinc tba entira material on.record as would be 

ob'/ious from the parusal of tle sai i impugna i judesment
j V

ani order datad 3 0 .9 .1 3 1 2  wl^íich passad on inerit. I

hava carafully  c o n s ü e r a d  tJo contentions of tha raviawar 

applicant as set out in th ife review application and I

I ^
fin i  no parvarsity, no matJriil irre^ularity  and no 

mistaka apparant on the fa¿e of record.

r^is is wall settlai that the scope of review

is auita limitei anl in aáy way it does not extend to that

ll
of aopallata one. |

Consequently, J fini that ti" 3ra is no marit in

¡I
this review applic ition fini as s ach tha raviaw ip^>licition 

is dismissed.

Lucknow Jated; 24 .1 2 .1 9,í>2 .

-
Membar (Judie ial)
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